
I N ThE CE NT RAL AD NISTRArI VE T RIB UN? 

CUrTK BENCH; CUTTAcK. 

ORIGINX, APPLICATIMNO. 378 OF 1992. 

Cuttk, this the Ir day of December, 19%. 

Ash ok Kumar p and a. 	..• 	 ?ppl ic ante  

- Versus - 

Uiion of India & Others. 	... 	 Respcndents. 

FOR INSTRUCTIONS 

Whether it be referred to the reporters Or not? 

Sthether it be referred to 811 the 3er)2hcs of the 
Central Ndministrative Tribunal or not? 

(G. NJ4RASIM1W 	 (à6ATH S1?$ I 
ME MBER (j I.IcI) 	 VICE - C 



CENTRNJ ADMINISTRATIVE TRIBLUAL  
aENcFIc Ur TACK. 

PINL APPLICATION NO. 373 OF 1992 

CIJTT?CK, this the (Cday of Deceixber, 19. 

M :- 

THE HONOURtE 	sOr4L!-i SON, VICE-CHJtRt AAN 

A N D 

THE HONOURZE 1111, G. NARASI 1WM, i"L t'ER(jtJDI PL). 

• •• 
Ashok iKumar paza,ad about 21 years, 
Son of Appanna Pata. At/P .Joraga1a, 
Dist. Ganj am, 	 ... Applic i t. 
By legal Prtiti r - Ws,Devanarx Mishra, R.N.Najk, 

A. De 0, B. S. Tripathy, p. paxx1a, 
D. K. Sahu, ?lVoates. 

-ye rsus- 

Unicn of India represented by its 
Secrta,Depat of posts, 
Dak ]3havan,New Delhi. 

Chief Postmaster C.nera1,Orjssa Circle, 
At/po. Bhubaneswar Dist.purj 

Senior Superintandent of post Offices, 
Be rha rrp ur Division, At/p o. Be rh artp ur,, 
Dist, Ganj am, 

Su*-Divisjcza1 Inspector (Postal), 
Para1akhemurrj East Sub Division, 

Ganj am, 	•.• Respondents. 
By legal Prtiticcier : Mr. B.Dash,ditiona1 Standing 

Counsel (Central). 



MR. SOATH SO VICEcH AIR iAN. 

In this Original .7pplicaticn, Urier Secticn 

19 of the ?dministrative Tribunals Xt,135, the 

applicant has prayed for a direction to Resperidents 

quashing the order dated 21-7-1992 at Amexure-2 in 

which appiicatit has been directed to file fesh 

application as his name has Wen spasored for the 

Post of Extra Departnental Pac1cer,Joroagaia Sub 

Post Office. This is the secoal rouuI of litigation 

of the appiicant..ppparently, the petitioner was 

originally selected as Extra Departmental PaCker 

of Jorcdagaa Sub Post Office but his appointrrent 

was cancelled by the order passed by the Chief Post 

aster General,Orissa,who found an irregularjty. 

in the prccess of selectii of the petiticner.zpparent1y, 

the petitioner was given appointment ai the grourd that 

he is a very goCd SpOrtsman.After cancelling the 

appointment, of the petitiorEr, cne Shri Khetrabai 

Sethi, who was respondent No.5 in an earlier original 

Applicaticn No.251 of 1991 was appointed on provisional 

basis. The petitioner, in Original ppplicatiai No.2 51. 

of 1991 challenged his terminaticn and appointment of 

Khetrabasj Sethi, Opp.Party No.5 in that Ca. After 

he a ring c ounse is of tooth side s, this Tribunal disposed 

of the Original Applicatica in order dated 22-4-1992 

with a directiai that the process of fresh selecticn be 
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m&e by the Competent Authority considering the case 

of all. candidates 	Sponsored by the En10ynent  Exchange 

and the applications which have been received from 

open mar]t inc1ing that of petitior and Opposite 

Party No.5 i.e•  the present petitioner before us and 

one shri Khetraj3asj Sethi and who ever is fo.bd to 

be suitable by the cOnpetent authority keepn g the rule s 

in view may be appointed and pending final appointnent 

Opposite Party No.5 nane].y Khetrabasi Sethi will  continue 

to at as E.D.Pac) 	. Petitioner's case, as alled in 

the application is that, ntwithstanding the abcwe 

order,the Depertitental Authorities have called for 

fresh names from the Emp1oynnt ExChange and that is why 

he has come Up in the present Original Application with 

the prayers referred to earlier. 

2 	iesp ondents, in the ir C OUt e r, have stated 

that after the order dated 22-4-92 of this Tribunal 

in Original. Application No.251 of 1991 was received 

by the Sub Divisional Inspector of Posts, he had 

unfOrtunte1y misinterpreted the 'word' 'fresh selection' 

and had called for names from the Enploynent Exchange 

e yen though the di recti on Of this Tribunal was to c ons ie r 

the nafleS which we before the Departmental Authorities ' 
by that time inCluding the nares sponsored by the 

Er,lcjuent ExChange and those iixluling the petitiorEr 

and Opposite Party No.5 in the earlier case who h&i 



H 

r 

-4- 

applied directly. The Respadents have also stated that 

Khetrabasi Set hi, Opp.P arty No.5, was not spasored by 

Errpl(Yjneflt ExChaLe but considering the directicn of. 

the Tribunal, he was also asked to apply and accordingly 

he had also applied. Ispcndents have further submitted 

that the selection for the post of E.D.PaCker,JOrcdagada 

Sub Post Office, will be finalised strictly inaccordance 

with the jixlgment passed by the Tribunal in original 

?plication No.251 of 1991 ai 22.4.1991.Cn the above 

grounds, the Respon:lents have cpposed the prayer of 

the applicant. 

We have heard Shri a.S.Tripathy, learned 

counsel for the petitioner and Shri LDaZh,leamed 

i5ditional Standing COunsel (Central) ape aring for 

the Re spcndents and hve perused t rec otds.The order 

dated 22.4.1992 of the Tribunal has become final because 

no appeal has been preferred ag-inst the order of 

this Tribunal. Respondents have stated that they will 

finalisE the prccess of selecticn strictly in accordance 

with the above order. 

In ccnsideraticti of the above submissiGn,the 

Oriqinal Applicaticri is disposed of with a direCticn 

to the )epartnentj Authorities that they should 

finalise the prccess of selection for the post Of E.D. 

PaCker, JOrOagaa Sub post Office strictly in accordance 

with rules within a period of 90(ninety) days from the 
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date of receipt of a C Cpy Of this order keeping the 

prccess of cc2isideration CQfined to those pe:scns 

whose narres had been sponsored by the Eflloyment 

Exchange and who had applied directly including the 

present applicant and shri Khetrabasj Sethi ,Opp.party 

No.5 in the earlier Original AppliCatic as Q 

22-4-1992 i.e. the date of passing the Order in the 

earlier Original Applicaticn. 

5. 	With the above directicns,the Original 

Application is diSpOsed of.There would be no otder 

as to Costs. 

L 
(G.NisI MIW4 
I'E iER(JUDIcIAL) 

jA 

VICE-CHI! .'L 

XNWCM, 


